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not having sufficient stock of medi-
cines, vaccines to cure this disease and
ihere is a iear thai this disease will
capture all the cattles of Tamil Nadu
very soon. The Ministry of Petroleum
and Chemicals should study this situa-
tion and effective medicines should be
sent immediately to save further
perishing o! cattles.

The Fact-finding team of the Central
Government should visit Tamil Nadu
immediately and all the relief measu-
ies shouid be rushed-up. More Cen-
tralsallocation of food, medicine and
funds should Le made available at
once to avoid further destruction of
cattles and mankind in Tamil Nadu.
‘Food for work programme’ and ‘Na-
tional Rural Employment Programme’
should be implemented on a war-foot-
ing scale to save the village people
from starvation.

More funds should be allotted for
deepening the dried wells, for sinking
new wells and drilling borewells for
drinking water purposes, as people
are searching for water for miles to-
gether. The plight of the viLage peo-
ple i8 unimaginable and pathetic.

I, therefore, urge the Central Gov-
ernment to allot interim relief urgent-
ly at least up to the tune of Rs. 30
crores as the first instalment before
ihe proposed fact finding team submits
its report to the Government.
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STATUTORY RESOLUTION RE.

DISAPPROVAL OF DELHI SIKH
GURDWARAS (AMENDMENT)
ORDINANCE
AND
DELH]I SIKH GURDWARAS
(AMENDMENT) BILL

SHRI R. L. P. VERMA (Kodarma):
1 beg to move:

“This House disapproves of the
Delhi sikh Gurdwaras (Amendment)
Ordinance, 1981 (Ordinance No. 2 of
1p81) promulgated by the President
on the 21st January, 1981.”

1259 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the clock.

‘The Lok Sabha reassembled after
Lunch at Five Minutes past Fourteen
of the Clack;,

(Amdt.) Bil
[Sart HArRiNATH Misra in the Chair]

STATUTORY RESOLUTION RE.

DISAPPROVAL OF DELHI SIKH

GURDWARAS (AMNEDMENT)
ORDINANCE AND

DELHI SIKH GURDWARAS
(AMENDMENT) BILL~contd,

MR. CHAIRMAN: Shri R. L. P.
Verma.
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SHRI SOMNATH CHATTERJEE:
The Minister for Unparliamentary
Affajrs is disturbing the proceedings
of the House,

MR. CHAIRMAN: ‘Unparliamentary
expressions’ I have heard but ‘unpar-
liamentary Minister’ I am hearing for
the first time.

SHRI SOMNATH CHATTERJEE:
‘Visham'—dangerous.

MR. CHAIRMAN: Or is it a tribute
you are paying?
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